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Sanskrit studies in schools and colleges 

2287. SHRI T. R. SHAMANNA: .Will 

the M inister of EDUCATION AND CUL-
TURE be pleased to 'State: 

(a) whether Government are aware that 
nskrit studies in schools and colleges is, 

of late, getting a secondary importance; 

and 

( b ) if so, the steps proposed to be taken 

to give Sanskrit its due place in education? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 

CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and (b). 
Under the 'Three Language Formula teach-

i ~ of Sanskrit is not compulsory because 
of its bei·ng a cla ic'dl language. However, 

it is appreciated that knowledge of Sans-
krit will help students to gain access to 

a vtealth of knowledge contained in writ-
ing~ in Sanskrit covering.  a wide field. 
Accordingly, in the larger context of gain-
ing knowledge, it has been recommended 

that States should provide for the teach-
iQg of Sanskrit language right from the 

scltqql st~g , leaving it open to students 

~ si ous of learning the language to avail 
t s ~ of the opportunity. 

This Ministry hac:: been encouraging 
stqqy of Sanskrit as a language and has 
been giving  assistance to the State Gov-
ernments by instituting scholarships even 
in the pre-matric stage. For post-matric 

stage, San'Skrit schoJarships are awarded 
by the Central Government through the 
Rashtriya Sanskrit Sansthan. The State 
Governments have also been assisted to 
provide Sanskrit teachers in secondary 

schools. The National Council of Educa-
tiorlnt Re  earch and Traning has been 

bringing out textbooks in Sanskrit with a 
view to making the  study of San'!>krit more 

interesting and effective. University Grantss 
Commission provides assistance to univer-

sities and colleges for the promotion of 
study of Sanskrit under various program-
mes. The Commis'Sion has also constitu-
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ted a pap.el on classical languages which 
illler-alia deals with tl1e problem of teach-
iog and re earch in the languages concern-
ed including Sanskrit. The panel has set 
µp a sub-committee for preparing a draft 
on restructLJring of courses in Sanskrit. 

Setting up of separate raiJway division at 
Bhopal 

2288. SHRI SUBHASH Y ADAV: Wilf 
thi.: tini~t  of RAILWAYS be plea'Sed 
to state: 

(a) whether there is any proposal under 
consideration of the Government to set up 
a separate Railway Division tat Bhopal; 
and 

(b) if so, the time by which it will be 
set up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF· RAILWAYS AND IN 

THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. 

( b) Land cleared of encroachments and 
released by its present allotees is still to 
be handed over to the Railways by the 
State Government. The progress of setting 
up and commissioning of the Divisional 
headquarters al:-.o depends on the availa-
bility of resources which are rather scarce 
at present. 

Snrvey of Taoakpur Ghat-Bagesbwar 

rail line 

2289. SHRI HARISH RAWAT: WilI 
the Minister of RAILWAYS be pleased 
to state: 

((t) whether his Ministry has 

orden; to start survey of Tanakpur 
Bageshwar railway line; and 

(b) if not,. the reasons therefor? 

issued 

Ghat-

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-

~  AFFAIRS (SHRI MALLIK-
ARJUN): (a) No. 

(b) Due to severe constraint of resour-

ces it will not be possible to undertake the 
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construction of this project at present. Any 
survey carried out now, will be out-dated 
by the time, the construction of this pro-
ject is taken up for consideration cat a 
future distant date. 
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P rotest against extension of .Asst. Slation 

Masters /Station Masters 

2291. SHRT P. RAJAGOPAL NAIDU: 
Will the M inister of RAILWAYS be plea-
sed to state: 

(a) whether it is a fact that the Railway 
Boord permitted the Zonal Railways to 

extend where necessary services of Assis-
tant Station Masters and Station Master 
beyond their retiring age of 58 either upto 
60 or until the candidates duly selected 

to fill the vacancies are available which 
ever is earlier; and 

(b) if so, whether there is any protest 

from the railway employees against this? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-

ARJUN): ( a ) Ye . 

(b) One of the recognised Labour Fede-
rations on the. Railways has protested 
against this. This has been examined and 
replied to. 

Demands of Timber Merchants Associa-
tion, Siliguri 

2292. SHRI AMAR ROY PRADHAN: 

Will the Minister of RAILWAYS be plea-
sed to state: 

(a) whether it is a fact that a meeting 

as per directives of the Supreme Court 
was called by the Chairman, Railway 
Board; to meet the representatives. of Tim-
ber Merchants Association, Siliguri to sort 
out various problems which are subject 
matters of their writ petitions on 27th 
May, 1982; 

(b) whether 1t 1s a fact that the repre-
sentatives of Timber Merchants' Associa-

tion discussed the various problems with 
Director, Freight Movement and Chief 
Commercial Superintendent, North Fron-
tier Railway on 27 May, 1982 but they 
were not allowed to see the Chairman till 
7  P .M . on 29 Miay, 1982; and 

( c) whether the deci ions taken in the 
meetings on 22 February, 1982 and also 
o~ 27 and 29 May have been effectively 
implemented by now? 

THE D EPUTY M INISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
T HF DEPARTMP,NT OF PARLIAMEN-
TARY AFFAIRS SHRI MALLIK-
ARJUN): (a) Ye'S. 

(b) Afte r preliminary discussion bet-

ween the representatives of the Timber 
Merchants' Association, Siliguri and the 

Direc{or, Freight Movement, Railway 
Board, on 27th and 28th May, 1982, a 
meeting was held with the Chairman, 
Railway Board on 29-5-82. 




